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State? If so, may I know why the Government did not 
take steps to prevent it ? Do I understand that the 
Government is absolutely helpless in such matters ? 
Instead of taking action against them, why has the 
Government come to an agreement virtually with the 
Birlas, as my friend, Mr. Niren Ghosh, mentioned, by 
purchasing their Camac Street building at a very 
inflated price, running into several crores of rupees ? 
The Birlas built this : skyscraper to accommodate all 
their offices in that building. The decision to shift was 
taken later. (Interruption) What steps has the 
Government taken to ensure that the employees are 
not made unemployed and the offices remain there and 
anyhow it does not buy that particular building at 
inflated prices ? 

SHRI GHANSHYAM   OZA :   We are   not 
aware of any threats being held out to the 
Government by the Birlas that if we did not agree to 
this thing, they will do something else. About the 
building, as I said to the hon. Member who put the 
previous question, we are not aware of it and we are 
not concerned with it. It was not done in any way 
directly or indirectly.. 

(Interruptions) 

SHRI CHITTA  BASU iAIs he  not  representing 
the Government ? 

SHRI BHUPESH GUPTA : On a point of order. 
Sir, this was published in the newspapers and we 
have raised it in the House. All particulars about this 
Camac Street building were siven here and he says he 
is not aware of it. 

MR. CHAIRMAN :   All tight ;   Mr. Mani. 

SHRI A. D. MANI : The hon. Minister-made a 
reference to flight of capital. May I ask the Minister 
whether apart from this question of Birlas shifting 
their headquarters and maintaining only a skeleton 
staff in Calcutta, there has been a flight of capital 
even after.... 

MR. CHAIRMAN : The Question Hour is over. 

WRITTEN ANSWERS TO QUESTIONS 

COMMON CIVIL, CODE 

*410. SHRI R. P. KHAITAN : Will the Minister 
of LAW   AND JUSTICE/ 

 
be pleased to s ta i r  :  

(a) whether Government have received 
memoranda from the various social organisa 
t ions in (he country to evolve a common civil 
code for all communities in the country ; and 

(b) if so, Government's reaction thereto 
and by when such a code is likely to be pre 
pared ? 

THE MINISTER OF STATE IN THE 
MINISTRY    OF    LAW     AND   JUSTICE/ 

 
I.SHRI NITI RAJ SINGH CHAUDHURY) : (a) In 
the course of the last one year, only one such 
representation has been received in this Ministry. 

'b) Since there is no uniformity of views among the 
different sections of the citizens in the country as to 
the enactment of a uniform civil code of laws relating 
to marriage succession, etc., it does not seem feasible 
to enforce a uniform civil code for all the 
communities in the country for the present. 

RAJASTHAN CANAL PROJECT 

*412.   DR.    B.    N.    ANTANT :   Will   the 
Minister   of  IRRIGATION   AND   POWER/ 

 
be pleased to state : 

(a) whether financial assistance from the 
World Bank is expected for the development 
programme of the Rajasthan Canal during the 
second phase ; if so, the details thereof; and 

(b) whether the Central Government have 
under consideration any proposal to increase 
the financial allocation for the Rajasilian 
Canal Project for the purpose of speeding up 
its completion ? 

THE MINISTER OF IRRIGATION AND 
POWER;(DR. K. L. 
RAO) : (a) and   (bj    A 
statement   is   laid   on the Table of tht- House. 
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STATEMENT 

(a) The Phase II of the Rajasthan Canal Project 
has been posed to the World Bank for financial 
assistance. A reconnaisance Mission of the Bank had 
visited the Project in the month of March 1971. The 
broad outlines of the Project have also been discussed 
with the World Bank in a preliminary way and the 
matter is under further consideration in the 
Government of India. 

(b) In addition to the Fourth Plan outlay of Rs. 
40 crores for the Rajasthan Canal Project, the 
following Central assistance has been/is being given 
to this project :•— 

1969-70       ..       Rs. 3.2 crores 
1971-'/2        ..        Rs. 3.0 crores 

further allocation to Rajasthan Canal would, 
however, depend on the re-appraisal of the Fourth 
Plan. 

 
 CRIME POSITION ON RAILWAYS 

*414. SHRI J. P. \ADAV : Will the Minister of 
RAILWAYS be pleased 
to stale : 

fa) the number of incidents of theft, dacoity and 
kidnapping of girls that occurred on the Railways in 
1970-71 and 1971-72 to date together with the names 
of places of their occurrence ; and 

1'[   ]   linglish translation,
 
| 

(b) the steps taken by the Railway Administration 
to check such incidents and the extent of success 
achieved as a result thereof.''] 

 


